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i ~ di  Ministry of Labour who were 
appointed on or before 30 October, 
1963, have not been declared penna-
nent in the post of Investigator Grade-
II in the joint cadre: ' 

(b) whether the review of the '.lbove 
cadre has been made reg.ularly C•r not 
in this context; 

(c) whether the recommendation of 
the Third Pay Commission regarding 
converting 98 per cent posts from 
temporary to permanent has been 
followed in the context of reviving the 
posts of Investigator Grade II in the 
joint cadre; and 

(d) the date by which such Investi-
gators of the joint cadre would be 
m ade permanent, if not, made so far? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR lSHRl 
DHARAMVIR): (a) Fourteen InveEti-
gators Grade-II of the Joint Cadre of 
the Ministry of Labour and the Labour 
Bureau remain to be declared perma-
nent. 

(b) The review has been made regu-
larly. 

(c) Yes, Sir. 

(d) It is not possible to give a d<ite 
as this will depend upon the availabili-
t y, of. per.manent posts. 

Reptes,entation. from Society for .Pro-
tection of, FnNlwpental Ril'hts 

2034. SHR1 G. M. BANATWALLA: 
W, ·u the Minister of: HO.YIE AFFAIRS 
be pleased to state: 

(a) whether Government have re-
ceived any ri~  representation ~  

the i ~ for r ~  of i'unda-
mental Rights, Bombny on or about 6 

May, 1982; 

" 
(b) if so, the general nature o! ~

missions made; and 

(c) the action taken by Government 
the'ieon ?1 ,. • .... • • ' · 

THE MINISTER OF STATE IN 
THE MINISTRY OF HO IVIE AFFAIRS 
(SHRI NIHAR RANJAN ~ 

(a) Yes, Sir . 

(b) The representation relates to 
the alleged (i) persecution of Christian 
fishermen in Kanyakumari, (ii) the 
anti-Christian stance of the Freedom 
of Religion Act ot Arunachal Pradesh, 
and (iii) denial of permanent affilia-
tion of St. John's Medical College, to 
the Bangalore University. The i ~ r  

sentation also generally seeks protec-
tion for Christians against fanatical 
and communal elements. 

(c) As to the three matters ;:eferred 
to in part (b) above the position is as 
follows: 

(i) The Government of Tamil 
Nadu have appointed a ~ ir d Judge 
of the Madras High Court to con-
duct an inquiry into the various as-
pects of the Kanyakumari incidents. 

(ii) Entry into Arunachal Pra-
desh is regulated under the B1..:1gal 
Eastern FrontiPr Regulation 1873, 
commonly known as Inner-line Regu-
lation which is not directed c:·gainst 
any particular group or religion. The 
Arunachal Prad"sh Freedom of ~ i

gion Act, 1978 seeks to offer protec-
tion against conversion by force, i n-
ducement or fraudulent means, to 
all persons irrespective of their faith. 

(iii) The matter concerning ~  

John's Medical College ha,s been 
brought to the notice of the Kam.3-
taka Government. The Minorities 
Commiss·on have also done rn. 

Crimes against women in Delhi and 
other metropolitan cities 

2035. SHRI MADHA VRAO SCINDIA: 
Will the Minister of HOME AFFAIRS 
'Je .pleased to state· r 

(a) how the crimes against women in 

the capital compare with h ~ com-
mif-iea. in other metropolitan cities dur-
ing 1980, 1981 and 1982 so far; and.,. r 

<'?). ~~ . steps r~ ~  tp 
effecbvely prevent the crlmes ~ ~ 
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women in the various metropolit:m 
i~i  

THE MINISTER OF STATE IN 
THE MINISTR,Y OF HOME AFFAIR'S 
AND DEPARTMENT OF PARLfA-
MENTARY AFFAIRS (SHRI P. VEN'-
KATASUBBAIAHJ: (a) and (b). The 
information is being collected and 
will be Jaid on the Table of the 

House. 

Survey on the Image of Police in India 
by Bureau of Police Research and 

Development 

2036. SHRIMATI PRAMILA I1hN-
DAVATE: Will the Minister of HO.ME 
AFFAIRS be pleased to state: 

(a) whether  it is a fact that the 
Bureau of Police  Research and DeYe-
lopment h as  recently carried 0•1t a 
survey on "The Image of Police in 
India" as published in Sunday, News. 
Magazine, Calcutta, dated 30 Mav-5 
June, 1982: 

(b) if so, what are the findings of 
the survey; and 

(c) whether the survey h!S found 
h~  ~ d ~  and. parading of the 
arrested persons on foot from pol1ce 
station to court has been prevalent in 
most of the Metropolitan towns and in 
New: Delhi? 

~  MINISTER OF STATE IN 
THE MlNt$TRY OF HOME AFF: AIRS 
(SHRI NIHAR RANJAN LASKAP.,): 

t 

~ and (b). No survey was recently 
carried out by the Bureau of p .Jlice 
Research and Development on the 
"lll)age oi J?olice in India'•. Howe\'er 
in August 197& the Bureau entrusted 
to tpe Indian Institute of Public 
Opinion, New Delhi a public opi!lion 
survey on the subject. The report was 
submitted in September, 1979. The 
broad .conclusion of .this public opinion 
survey based on a sample of 4,000 per-
sons in four selected areas in the coun-
try was that the image of the police 
was poor. 

'(9) No, Sir. 

CBI probe ~ Director Of Regional 
Research ~r r  Jammu 

2037. DR. SUBRAMANIAM ~  

Will the Minister ot SCIENCE AND 
TECHNOLOGY be leased to ~ 

(a) whether it is a fact that CO! 
probe has been ordered against the 
Director of the Regional Research 
Laboratory, Jammu; 

(b) whether in the past also there 
had been such enquiries; 

(c) whether the Gener al Secretary 
of the CSIR Scie'.1tific Workers Assot.::i· 
ation had wrtHen f.o the CSIR Vice-
President of February 1, 1982 making 
other charges  against the Director; and 

(d) if so, whether Go  ernment w1U 
conside r appointing a new Director 
befitting a research laboratory? 

THE MINISTER OF STATE IN 
THE ~  OF SCIENCE 
AND TECHNOLOGY, ELECTRONlCS 
AND ENVIRONMENT AND OCEAN 
DEVELOPMENT (S}IRI C.P.N. SINGH): 
(a) Council of Scientific and Industrial 
Research (CSIR) have not asked for 
any such probe. 

(b) There were allegations ab.:iut. 

the double claim of TA during April-
May, 1970 when the present Director 
was working in the Regional Research 
Laboratory, Jammu as Assistant Direc-
tor (He was appointed as Director of 
the Laboratory only in 1975). ':f'ht:.se 
allegations were checked during 1971-72 
by CBI who found that there was no 
substance in the 'allegations. · 

(c) Yes, Sir, but no sub3tantial 
grounds were given to modify the de-
cision .already taken. 

(d) Does not arise. 

Cut in r~ i  ol Vehicles b7 
TELCO aild Asllo Lelya.nd 

2038. SHRI ~~  BIR sir:-i:fIA: 
Will the Minister of. INDUSTRY be 
pleased to state: . . 

(a) h h~ the r~d i  of vehl-
cle.s has bet?l'l cut by the '!'ELCO and 

Ashok Leyland due to fall d~d  




